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20,321990 Hon. Mr. O, K. AGrawal, J.M., \'
v M K. Omyva. AsMe Ll ?

‘k 8hri., S.K. Mishra, brief holder of Shri. -
Durga Prasad Dwivedi, appears for the petitioner
and requests for adjournment. On perusal of the
record it transpired that the respondents had not
been able to appear before the Tribunal. Shri,

He N, Tilhorihlagggéggdb§g§Q%ggrggggﬁgénts before
the High Court. Therefore, his successor be given
notice. Let therefore, Seénior Standing Counsel
Govt. of India,be given notice. Counter affidavit,
if any, be filed within 6 weeks and rejoinder
affidavit may oce filed within 2 weeks, thereffter,

List it for hearing on 26,7,1990,
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CIVIL
—————SIDE GENERAL INDEX
CRIMINAL

(Chapter XLI, Rules 2, 9 and 15)

Naturc and number
Name of partics

Date of institution

—
Court-fee Date of Remarks
Serial Number aghnis— Condition| including
File no.lno. of | Description of paper of ‘ dion. of of date of
paPCIA Shccts Number \"’LHUC p(lpCr fo d()cun]cnl dCSIrUC“‘()n
of record of paper,
stamps iy
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I have this day of 198 , oz

the record and compared the entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond: with the general index, that they bear Court-fee
stamps of the aggregate value of Rs. that all orders have been carried out, and that the record is
complete and in order_up to the date of the certificate.
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Govt,of India through t he Director

General Post and Telegraph sew Delhl
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‘rit petition : \ ﬁ i

2, Annexure uo,l1 . *:
u.Lue C v"):— Ol‘ t}le circeu.Lar ‘)Q
3., Annexure no .2 — L \E _ , 7

true copy of the order
for medical exaaiunation,

4, Annexure no.3 q \T
N et o ‘]" =Y I % r ~E 1 L = '
photostate copy of the

order dated 29.5.85,

5. Annuexure 0.4 - e ";Lo
true copy of the &pp¢¢UuLLuu ‘

dated 3 7 r,L.)D .
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In the Hon'ble High Court of Judicature at Aliahabag

Incknow Bench, Iucknow

g\,\ X
BV
Writ Petition No, ‘'~ of 1985

Bajrangi Prasad aged about 29 years son of

Sri Paras Nath resident of village and Post

dyaradar Police Station Dhangata Pargana s@ho il

Tahsil Khalilabad District Basti,

® 9 2 0 .Petitiﬂner
versus

1,Government of Tndla. uur\uon t he_Director
rencral Post & ele“ﬁaoi new Jelﬁ

.Senior auchlntfndenu of Post Offices,faizabad
;1v1bioa Faizabad,

3.Commandant,Army Postal Service Centre Kamptee,

AP.C,

4 .8ri M, IL,Kureel Senior aum:rvnuendea+ of post
OPflces Taizabad Division Faizabad,

ceeves sODDLpATLiCS

=

2 S Writ Petition Under Article 3,6

of the Constitution of India,

The pet1+ianer most regp ectfully begs to state

as under:

1i That the petitioner is a literate young
LY

man of 29 years of age and injoying a sound health,

~e

2 That the petitioner after being seiected

was appointed as Extra Dem rtmental /il packer

in District Faizabad on 14,8,1981,
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3. That the Army postal Service record
O0ffice Kamptee A,P,0,had issued a circular
intimating for the requirements of the personals
to be recruited for Army postal Services in
-y different cadres . ,The terms and condition
for their recruitment have been given in the
said eircular,4A true copy of t he afore said
circukbr is being filed herewi th as annexure
no,1 to this writ petition,In persuance of
the afore said circular annexure no,l1 the
petitioner along with others had volunteered
himself £ or recruitment in Army postal Service
and accordingly was directed by opposite party
no.2 to report himself to attend B,R,0,lucknow
on 11,1,1984 at 8,00 hrs for his medical

exanination,A true copy of the said ordder

is being filed herewith as annexure no,2 to

this writ petition,The e titioner had couplied
with the orders and reported himself [ or medical
exarination where he was declared successful
and medicallyf it,
S fhe Senior Superintendent Post, 0ffices
TN
S, § Faizabad opposite party no,2 had held a
prescribed test for Group'D' cadre of the
< ' " "g o) o 03 .
volunters for recruitment exclusively for
L -/_?\ 7. 4 !
SN | %) service in Arumy postal services om 20,2,1984,
§ & Y
Ve
o The petitioner who had every requisit quaiifications

and illegibility for the said post had

appeared in the aforessaid test on 20,2, 1984

and in the said test his roll number was =6,

4, That the petitioner had qualified the

afore~-saig ¢
Ld test and declared successful for

the recruitment in Army postal Service,
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Accordingly the petitioner was recruited by

the Army ont he post of Sep/packer,

w3 That the petitioner had under gone to
. prescribed Military training as required under
rules and terms of 4rmy postal Services aud
after completing his tral ning successfully he
was given Trade Training and thereafter was
posted in farvard areato discharge his

duties as 3ep/packer,

6 That during his service in Army
postal services his work and conduct remained
satigfactory and up to the mark,There has been
no complaint whatcso-ever agal nst his work

and conduct from any corner,

W That the senior superintendent post
offices Faizabad opposite party no,2 sri iureel
nad sent a letter to t he commandant Army postal
- service centre kamptee A,B,0,opposite party
no,3 for re-calling amd dischalrging the
petitioner from 4rmy.-postal Services and

accor dingly t he dpposi”be\ party no,3 had

i discharged the e titioner vide discharge and

B\ o Vement order dated 29.5.1985 befare completion

ik bk
ﬁ of initial tepyg of engagement amd had directed
//@» QS to report to opposite party no,2 onexpiry of
24~ é ,.
leave,for duty,A photostate copy ofthe
e discharge order i i ; 3
1 der is being fis g perevith as

annexure no,3 to this writ petition,

ot .
%‘ 8, That the post on which the petitioner




@
: 7,
ke j%& \VQ

was recruited in Army postal Services is

Still exigt ang the same vas neither abolished
nor ceaseqko existy’ in ay other manmer,further
there has}been no other extengencies on
aduinistrative grounds which may in any way
varranted fordischarge of t he petitioner

from Army postal Services and as such there

had been absolutely no occasion for the

opposite pprty no.,2 to send a letter to
opposite party no,3 requesting for discharge

of t he petitioner from Arnmy postal\Services.

9. That so many other candidates wﬁommere
recruited like the petitioner for army postal
services they have not been re-called and
discharged and they are still continuing as

such,

36 That the petitioner's discharge from
Army postal Services has been occured only on
She basis df $.48 lbtter of thé eppestibe gy
o2 réquesting for re-calling and dis charge
of the petitioner,who had absolutely no occasion

for sending such letter to opposite prily no, 3,

15 That Sri Kureel who is at present postd
and working as Senior Superintendent Post' Offices
Faizabad has prejudice with the petitioner the
reas nsbest known to himand due to this only

prejudice and walafide intention of Sri Kureel

the pe titioner has been put out of the employwent

vith g fault of his own,

12, That the petitioner as per direction
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in the discharge order hal presented a

joining report on 13,7,1985 after noon

‘after the expiry of his sanctioned leave

from Aramy postal services before the oppos ite

party mo,2 but the same was not accepbed Py

‘him and there after he sent it through

registered post to the opposite party no.2.

133 That the petitioner had also
approached to the Po st f-iaster (}éneral B.r,
Circle Imeknos through his application seunt by
registered post on 30,7 .1985 but the above
aut hority too had not been pk ased to give any

relief to the petitioner,s true ¢ opy of the
application addressed]to Post taster General U.P,
Circle Iucknow is being filed herevyith a s

annexure no,4 to this writ petition,

“, That the petitioner had been
selected and was working on group'D' post in
Army postal services and he has been re-called
by opposite party no.2 even before ccmplétion
of hig initial termsof engagement and as such
he is entitled to get his post here in civil
unit ont he said post of group'D' i,e,class
IVth but due to personal prejudice of t he .

present incumbent working on the post of

Senior SIE pjptendent post offices faizabad,
the petitioner is being deprived of his
entit ledment andhe has been put out of his

emp loyment,

5. That the petitioner had asked the
office of the opposite party no.2 to supply a

copy of the letter whichwas sent to opposite
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party no,3 requesting for the petitioner
re-calling and discharging from Army postal
services but the said of fice had totally
refused to supply the said copy to the

petition,

Int he present case the petitioner is
wainly aggrieved\by the re-calding order of
the opposite party no.2 and ont he consequence
there of t he disclarge order annexure no,3

has been passed, .

16, That since the of fice of t he opposite
@ rty no,2 had refused to supply t he copy of
the re-calaing ordey it could not be possible
to file the same before this Hon'ble Court

dl ong with this writ petition,

iy That our present government of India

had a defenite policy to provide the emp loymeub

to the ilk gible caddidatesffrom amongst the
citizen of India but the opposi te party

no.2 having being inf luenced W th his personal
prejudice had put t he g titioner out of euployumant

illegally by re-calling him from the Army

Postal Service even before completion of initial
term of engagement and further inspite of
several request he is not perwitting the

petitioner to work on the post of class Llith

X
Pervices Group 'D',0n which post he was working

and

‘.’I 14 n i »
a8 digcharged from Army postal Service ou
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the request of opposite party no,2,Thus
the opposite party no,2 has acted illegaiiy
and even against the specific governuent

policy.

i8, That since the petitioner is now
going to become over age for governuwent
‘ service and he has no other weans to earu
his livelihood through which he can umeeb
S his both the ends weet and also to maintan
s £a. ily,the ® titioner has been put to a

hi

great hardship by putting him out of employment,

19 That having being aggrieved with the

v e

orders passed Dy opposite party no,2 anmd 3

qd being left i th no other alternative,
efficacious and adequate reuedy the petitioner

amongst other:

GROUNDS

i e I Becauge the order passed Dy opposite
, party no.2 and 3 is wvholly illegaland against

$ ‘ % the policy ofthe Government as well,

I1) Because after being successfull iu

the prescribed test sponsered by opposite party
no,2 the petitioner was recruited for Ariy
postal Services andi he had under gone to
prescribed basic military training as required -

under rules in teruws of drmy postal Service

which was a very hard tra ning and also a

: n
%% huge governuwent finance was 1uvo;Lved in the
\IHTT |

sald traiaing,
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III) Because the petitioner had cowpdieted

the basic iilitary training successfully and
after passing out parade he was deputedto work
on t he post of Sep/packer infarvard area on
T 18.9.1984 and as such the petitiomer's

recalling and d ischarge order £ rom 4Ty postadl

services even before compk tion ol infitial

teras of engagement was neither warrantedin

any manner nor it was T

N of PubLiétagﬁ*; an ?

zﬁfired in the interest

IS Becaise the nost onw hicht he
petitioner was recruitedhn Army postal services
is still in existence and the same was neither
abolished nor cease&to exist in any other
wanner further theré has been no other

extengencies on adainistrative grounds which

may in any way warranted for dis charge of the

-
® titioner from Army postal Service and as
P such there had been abso lutely no occasiou for
the opposi te party no.2 to send a letter to
~ opposite party no,3 requesting for discharge

of the petitioner frowm Army postal serviess,

= e
V) Because so many other candidates
who were recruited like the petitioner for

Army postal services they have not been re-caiied

and discharged and they are still continuing

as such,

VI) Because the petitioner's dis charge

fro.
w Aruy postal sservices has been occured ouly

on the basis of the letter of the opposite party
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no,2 requesting for re=-calling and discharge
of the petitioner,who hai abso lutely no occasion

for sending such letter to opposite party no,3,

VII) Because Sri Kureel who is at

present posted anmd working as senior
Superintendent Post Offices Faizabad has
prejudice with the petitioner the reasons

best known to himand due to this only prejudice
and walafide intention of Sri Hureel the

¢ titioner has been put out of the employuent

with no fault of his own,

VIII) Because the pe titioner had been
selected and was working on group'D' post in
Aruy postals ervices and he has been re=-callied
by opposite party no.2 even before comple tion
of higinitiai teruis of engageument and as

such he is entitled to get his post here in
civil unit on the said post of group'D' 1i.e,
class IVth but due to personal prejudice of
the present incumbent wo rking on the post of
senior supe rintendent post oflices Faizabad
the petitioner is being deprived of his

entitlement and he has been put out of euwployuent,

) Because the opposite party no,2 is
acting illegally f or not providing the

duty of group'D' class Ivth aervLCCQWO the

e titiouer » ! joini
T “eI Ou pregenting the joining report

before hiwm after discharge order given to hium

by opposite party no.3,
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Wherefore,it is wost respectiully
grayed that this lon'ble Court may kindly De

ple ased to:

b 4

a) issue writ order or direction in the

nature of mandaius commanding the opposite
mrty no,2 to produce the original order
re=calling the petitioner from 4,P.5.and
also the letter sent to the opposite party

N no.3 intimating the same i,e,requesting
for the petitioner's recalling and discharge

4

from the AP3,before this Hon'ble Court for

perusal.

4

b) issue a werit order or directlon

in t he nature of certiorari quasihing tae

discharge order dabted 29,5.85 passed Dy
opposite w riy no,3 on the bagis of the
o re-=calling order and Ietbter sent to hiu
b opPOsite mrty no,2 the sepior superintendent
post offices Faizabad,contained in annexure

no ,

2

¢) dissue writ order or direction in
the nature of certiorari quashing the re-calling
order pa ssed by opposite mriy no,2 the

senior supe rintendent post o« fices Faixabad
&

in respect of re=-calling the petitioner from

Army postals ervice,

D) issue writ order or direction in

1

he nature of uanda:us couwandiug the

L
E
! 5 i
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oppos.te party .0,2 to restore the services

of petitioner in Army postal service and

in the alternative the opposi te party ho,2

senior superintendent post offices Faizabad

may be comuanded to allowt he petitioner

to work as class IVth eumployee in group'D’

under his controle fromt he date the

report before hia,

“

petitioner presented joining

e) issue any other order writ or direction

ghich this Hon'ble Court way d eems 1t under
the circuustance of t he present case and 1

the interest of justice as weldl,

g avard the cost of the petition to the

petitioner against the opnosite parties,

imcknow Dated \ D, P, Dwivedi

- .‘t. ' /

{,\c>~6)£, i i advocate
Counsel L or the petitioner

note: There is £ i ]
here is no deffect int he present
Writ petition,

g
1 n y D ) N o
Iucknow Dated Counsel for the petitioner
" < B » i
P ‘7 Y&
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In the Hon'bie High Court of Judicature at allahabad

X

iucknow Dench, dickuow,

Writ Petition lio., o

£ 19585
Bajrangi Prasdad,.,., Lok .. ..petitioner
versus

tovt,of India through the Director

General Post and Telegraph hew Delihl
Opp,parties

FECEC

and anothers,..seese My
Annexure io,1

Copy Aruy postal Service Record

office ixduxptee -APO.
Rec/FPI-1109/B1g 28 Lov.82

'¢' and Group'l’ Officials

“ecruitment of Group

to 4APS.
Sir,

™ - meL ot - ~ g ) { A

Please Pefer to DG's Special circulnT 40,44

E Ey. : 3 i £

dated 22 Oct'? and our letters of even uo.,dabed
U@,June 83,22 dug 83,
2; Tt is observed that postal authorities are
unable to sponser all desirious candiddatesior

d’ eputation to APS due to liwited tize available to

them to couplete enrolesent formalities.This has

resuited in over all shortage of uwanpover in 4PS

which is mainly wauued Dy peT depututionists.

3. To overcome the above gifficulties,it hads

.ov been decided that po.T authorities may depute

dTroun Y ML

voilunteers Griup‘'v’ aul
d w 116 Y tflev_ wI’O

i Lk gt
R R T G Uil B 0 1 o G S T R e

gvaiiable wibthout waiting for the detal Laent

letter frowm officer lncharge Records #ruy postal

jervice Corps.The volunteers will be direeted

Branch recruiting offices as and when required on

the date and tiume of their wedica.d

T
LL\ exauination, Candidates lound £fit v 11 be sent to
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ApS Centre,kauptee AP0 for further ;actiow

~

4 The foilowiug poiubts wi.l De kept n vieu
: 1 S s de i HAe o
whhile directiug the voiunteers %0 _B/_ﬁod for
enroliecuent=
: “unteers | 4. nreferably 35 yemrs
(a) Only volunteels pelow 4y preferadly 22 ¥
of age wili. D€ re ieved for el o Leweunt,

(D Applicab.ou i1 Forn 4t appendix “&° N .8

€ Gkl virculal Ivid ii. Tesye (63 - ¥ \'@*-LO-—-Q"J'JC‘C‘_‘
SPE s .

eiLLO.L.LeCL \’l....;. De LO-‘L \'-ll C»C\.L tO ’JL‘llu (J-L -L—L\/e CLKJ-.L{

- e b ] o) t
cthJEted 14 all respecis,

2 - Y 1 T h LJ&
i \ (e) Individuals wldil carry with theu an

attested copy of First page entries of their
service book and also two coples of the orders

directing thew to the Reeruitiug Officer,oune copy
of the reiieving order,wilil hovever,be brought

to ApPS Centre for aﬁtachxug wi. th their TA claiiis,
(d, Candidates wiili be directedto —aus ou
couveniert dates,in cousulitations with the

recruiting officer,

(e) After final iedical bxamination and

' 5 3

enroieuent by EROs no candidated will be

Uz

A - periitted to Join their civil dutie
(f) Candidates agaiust whou discipiinaly
action/case is pending or one 1is conteup iated

should not be despatched to 4PS centre,kauptee,

Q

(g) The uiniuuu educational qualification in

case of Group'C' of ficials,is latriculate or

equivaleat,

‘;h, b.E ryrgai s taff fI’Om 11011 -postv_i Z‘L;J

wings such a sTelegraphs Telephoues shouid have
passed confiruation sxamination,They must preferabl:

graduates.in case of ~atriculates they should
have ade : :
A€QqUate typing speed,

‘ .
St |
QW“ LJ l% (3) Cilass Officer/Officials of test categories




are W e 1 ¢ 4
S N Ty § ¢ & B o 23
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e Va4 LCLALS
4 F R
Cavt¢ " -~ “LE : i
- - ] C o ~ =
~ %o oUWUCIldAdS OSLuldil,

v \ 10 : ’ Ay S
3 Vi L eilpioyees ol _all cate 2o esy Oh Any

will be denutedin accordance

following procedure-

% g I ho ah Te A wmeapfar .
( aa ) g nNoulg Pe 80 i€ GO pellol il UAC
. 2 0 »
OL CLdon h o O T L S T AR R N TR S S
The~r ahes1t 1 A P 1+ ¢ 3] S 14~ e
y W LIV AOU LOLO D¢ 5 8 & b L L OL 1LiIQCPLUESS
Py

i } 1 A e - i, - - g .

Ol saouid [ave worle Lidll 0.C Lie QL VIIE§

(¢ce) Digbursing of ficer of such D ofifici

APS Accounts

nlease 18SSUE
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lNo,B=1 /18/CC Dated at Faizabad =-224001,the
23.32,4983 .

Copy f orwarded for information and wide

publicity among all the officiais includiug sic

;MpLoyees-

1 A1l the PlgfiPus/UDL's /Branch postuasters
and Fecretaries of recoguised Unlous I1u the
Divisi on.They w 1l pi€uS€ collect the a.pp;z.:i-c_-.tlcms

:
of the rejuctant of Licrais ad send this of-f£1ce

atonce,
2) All b,P.No 1n the Dn,
8d/- Lliiegibie

3r_dupth0f pOSb oirices,
Faizabad DiViolua

" -['uLe LU Y
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Z. the mun'wle Llgn voult of cudicubure ot allalubad

Luckuow *~ench, iickuowv,

Writ Petition lo. of 1985
Bajrangi Pfasad .... ah A LG BRI aneT
versus
vat,of Indié through t he Director
General Post and Telegraph lew Delhi

and anothers,..... Ci ....0pp.parties

~ Annexure_no,2

Office of the Sr, Supdt,of Post Offices,Falzabad
Division, ‘
iemo lo, B-1/18/CC Dated at Faizabad~-224yuul, the
¥ .Ii8a

The following candidates who nave voiunteer
himself for APS are nercby directed to report
theuselves to atténd BRO iucknow on 11,1,84 at
8,00 Hrs for their medical xamnation,
1,8hri Ram Kishun laurya p A Faizabad .G,
on Jai Kumar 8ingh p A Faizabad W,0,
3 . Ravi svarain Hal P.A,QiVL,Uffice Faizabad,

3." Fateh Bahadur srivestava F.4,(RTP)Faizabad 5.0,

5 " Rajendra vikrau Singh ~do-
6." righabir -do- Jahangirgaj,
; : Faizabad.

n "AE Priyadarshi p A RPP, Akkbarpur 2.0,

g." Parmatmadin Pandey ED

ip Handi Samiti Taizala d,
9." Janardan Pq lisra DA laka ruzaffra,?aizabad..
1¢." Bhoop barain 5ingh sic ~aldarganj.
11," Ravindra hath Pandey L+ Pura,
12," Sheo Bahal Singh LD« ,Chirra rohdpur,
13 Bajrangi P@. Tp#p , iotibagh Falzabad,
14;“ Ganga <d,Singh LDDA Gopalpur
15.6 fighendra Pratan Singh DA /Dahema,
1¢." Ram Prag Verma LDDA,Pura,
7 "Ghanshyam Dubey EDDA,Bhiti,
18," Amarjit lishra aDiP, Lalbagh,

g n




19 Vijai Kumar ~"ande§_r IDDA Shahgaj, Q\

O N
AV

Karam Chand EPg.8okhawan,

The I.,D,candidates are required to get

< &
theuselvesrelieved by providing suitable and

eligible substitute at their piace,

Sd/" .L;L_LE:-:(;i"D_LEE
Sr,Supdt,of Post ~ffiices,
*"t/;la\;.uad VIiNVES EQ1iy
\.'O'!')':)T tO .
111 the cam didates conceriied,

‘tq EPlig concerned

P
Lt

2 A4ll the P.s/BPss

o
»

for arranging relief of the candidates and
directing to thea to proceed for medical
examination to RO lucknow within time,

3) The D,D,APS,H, Q. Central Command c/o 56 4aPU,
2\The B.R,0C,ucknov,

5 Shri V.V, lMisra FPH,735 sic/G0 56 4RO,

True copy
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In the ?flon'blg High Court of Judiecature at Aliahabad

Incknow Bench, lucknov,

4
i 1985 : "’ﬁ; : ) » | :
LA o Writ Petition io, of 1985
HIGH cgt?ﬂzw : % .
aanamgy ©  Bajrangi Prasad..... g ....Petitioner
."// i '/'

B S N4 R\ |

A versus
Governent of India through the Director
General Post amd Telegraph kew Delhi and
ano‘thers‘.bﬁ....iibt oo o0 0@ ...'.Opp.'mrties

Affidavit

I, the deponent Bajrangi Prasad aged a«bout 2o

o years sou of sri Paras lath resident of village
and Post Awaradar Police Station Dhangata Pargana

A 2 : .
laholi Tahsil Khalilabad Digtrict Pasti do ‘hereby

- soloknly affirm and state on oath as under:
5 That the deponent is the petitioner in
RO Lok ;ﬁéﬁf%é the above noted writ petition and as such he is
S § R\ fully conversant with t he facts deposed 1u the

accompanying writ pe tition and in this affidavig

—
PR e

2% That the contents of paras 1,243,%,5,6,
,14,15,16,17 and 18 of the

7,8,9,1(\)’ 11’ 12!13
accompanying writ petition are true to uy own

know ® dge.

cantd., .. .2




i
-
-

That the annexure nos, 1,2 and 4
are true copies and those of annexure uo,3
is photostate copy which are lssued by t he

competent autho rities

W\Qm‘\tt
Iucknow Dated 52"_/8 &\ Depouent

verific ,«1uJ OiL

I, the above nawed deponent do hereby verify

that t he contents of ppras 1,2 and 3 of the

-

affidavit are true to ury own know e (Lu Ao 'oa.it

of it is false arnd nothing material has been

|
ATV,

Dated ‘;Zq ! g %\ “‘?epmwnt

3]

-

concealed,S5o help e wod.

lncknow

I identify t he deponent who has sigu.ed

vefore e, : Qg&ﬁsjr/
(m Lkaswy?)

ol oril D\: ivedl Lsdvocate

\iy ;affirued before we on SRR

uf

>0 1ot
a,u(j‘q l{DJ. .AL/ i, b" Shri V>w f\"\'\SQ p'\((\tﬁ)"
deponent who 18 id entified Dy Jill"_LrL }\/u)

i have satisfied wyself Dy e xaudnlup
depouent © hat he has uuderstood the o nteit s

of this affidavit which has been read oub

md explainedby me,

e D §Due

|
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IN THE COURTOF CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH, LUCKNOW,

M.P.NOO .‘2"(:‘ of 1990' (Z"/

Union of India & Others. Applicant/
Opp.Parties 1&2
g APPLICATION FOR DISMISSAL ce nlalae i
In —_ &
T.ANo,. 1930/87(T)
(W.P.No. 4545 of 1985)
Bajrangi PIasSalecessscssossssssssssssssssssretitioner, ‘
Ve rsus
Union of India & OtheTrSessssescesessssssss OpP.Parties,
sk oK
To,

Hon'ble Vice Chaiman and his companion members of

the aforesaid Tribunal, ‘

The application of the humble applicant most
respectfully showeth $=-

Te That full facts have been given in the accompanying
affidavit,
2¢ That from the facts and circumstances of the case as

stated in the accompanying affidavit, it is expedien
K . in the interest of justice that the said affida¥it
may be taken on record.

\ o0 3e That from the facts and circumstances indicated in
’ Vol / the accompanying affidavit, the writ petition filed
(7“ U - ) by the petitioner in the Hon'ble High Court which
XY AL 0 has been transferred by this Hon'ble Tribunal and
‘2\/0\4\ registered under T.A.No. .\.q.’?“;/abﬁi’)of 1985 has became

infructuous and may be dismissed with costs,

WHEREFORE, it is respectfully preyed that this
Hon'ble Tribunal may be pleased to admit the accompanying
affidavit and dismiss the petition with cost as same has

became infructuous. : 1\
). (>

(DR.DINESH CHANDRA)
ADDL . STANDING COUN SEL
COUNSEL FOR RESPCWDENT.




Z7N\
Sa
IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL AT ALLAHABAD

CIRCUIT BENCH, LUCKNOW, x
AN

AFFIDAVIT ON BEHALF OF RESPONDENT NO.2.

In re B ‘
Al R
Tehe N0,1930/87(T) 0 F\DAVLT‘% X i
(W.PNo k545 of 1985) '{” L,ig:lli\(/,im "z ) T 1
NG

Ba.'ll‘angi Prasad .............-..u.yin.n...Petl‘bioner.

i’

Versus
UniOn Of India- & otmrs.OOOOOOOOO‘OOOO;OOOOODOESPmdentQ

kil o — ‘

M i N —_
I..........C.i.a.f?..../ 2’5.’/'??. aged abpnt..[ié.'...

A

years ¢ son of Shri.s 6. SALZDR /.7.?/4@4.................*.
pz), J’n 45 (Q )/; — do hereby

solemly affim and state as under é-

1o That the deponent has read the writ petition NooH545
of 1985 which has been trensferred to this Hon'ble Tribunal
for disposal and registered as T.A2No0.1930/87(T). The
deponent has understood the contents thereof. The deponent
4s well convercent with the facts of the case deposed

hem:inafter.
2 That in the aforesaid writ petition, the petitioner

prayed for the following reliefs i~

(a) issue a writ order or direction in the nature
of Mandamus Commanding the opposite Party No.2
to produce the original order re-calling the

petitioner from A.P.S. and also the letter sent
Contd,,2/=




(b)

(e)

(d)

5
/]l 2/

to opposite party No,3 intimating the same 1.c.
requesting for the petitioners recalling and
discharge from the A.P.S., before this Hon'ble
Court for perusal,

issue a writ order or direction in the nature of
certiorari quashing the dischargeorder dt.29-5-1985
passed by the Opposite Party No.3 on the basis of
the re-calling order and letter sent to him by
Opposite Party No.2, the Senior Superintendent of

Post Offices, Faizabad contained in Annexure=-3.

issue writ, order or direction in the nature of
certiorari quashing the re-calling order passed
by Opposite Party No,2, the Senior Superintendent
of Post Offices, Faizabad in respect of re-calling
the petitioner from Amy Postal Service.

jssue writ or order or direction in the nature of
mandamus commanding the Opposite Party No,2 to
restore the services of the petitioner in Amy

Postal Service in the altemative the Opposite
Party No,2 Senior Superintendent of Post Offices,
Faizabad may be commanded to allow the petitioner
to Wwork as Class IV employee in Group'D! wnder
his control from the date the petitioner

presented joining report to himl

0 Contdese3/=
St ’



5 @

/1311
(e) issue any other order, writ or direction which
this Hon-'ble Court may deem fit under the
circunstantes of the present case & in the
interest of justice as well,
(£) award cost of the petition to the petitioner
against the opposite parties.
3. That the petitioner was appointed as E.D. Mail
packer on 14+-3-31.
4, Tat the petitioner vohunteered himself for A.P.S.
& was directed to report to B.R.Ol., Lucknow on 11-1-8%
for medical extention vide S.8.P.0's Memo M@.B-1/18/CC/
dated 7-1-8%, He was selected & appointed to the post of \
Sepoy Packer in the Amy Postal Services
e That the petitioner was called back from the Amy |
Postén]. Service as only Group'D! officials of the Postal
Department were elegible for enrolment in Amy Postal
Service as Sepoy Packer. The petitioner was an Extra
Department Agent.

164 That the petitioner was discharged from Amy

4

/ Postal Service & was directed to report to the Supdt. of

Post ©ffices, Faizabad vide letter dt.12-4=35 (Annexure 3

of writ petition)e

7 .That the above restriction was, however, waived

in respect of nine candidates indending the applicant

&and the petitioner was directed to attend the BeReOs
N
>éN Lucknow for re-enrolment and onward despatch to Amy

Contd, . olt/=



5 (

/% [/
Postal Service Centxe, Kemptee vide Memo No.B-1/18/CC/Con/

Loose dt.23-6-87 from the Senior Superintendent of Post
Offices, Faizabad Division, Faizabad, a photostat copy of
which is being filed as Annexure.R~1.

8. That the services of the petitioner were this
restored in the Ammy Postal Serviee and the order of
recalling became in effective,

O That the grievance of the petitioner does not

servive any longer and the petition has become infructuous

and liable to be dismissed with costs.

/W.)___ ‘
(ofpavet) b9 ?

-: VERIFICATION -

I, the above named deponent do hereby verify that
y—...
the contents of paras ' of this affidavit

, L
] “are tme to my personal knowledge and those of paras 249

are believed by me to be true based on records and as per

legal advise of my counsel. That nothing material facts

has been concealed and no part of it is False, so help me
I A —~L

P { ‘Signed and verified this the /0 ~ day of '774%«

" .,1990; within the court compound at Lucknow,

Lucknow,

¢ X///é/
Dated; (DEPONENT)
nA In

I identify the deponent who signed

before me \ ( >\~
Bkdvko'éate o
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DEPARTIEND OF POSILS, INDIA

Office of the Sr.Supdt,of Post Offices,Faizabad In,
Pz b (=2 24 001

Memo ¢ oo B-1/18/CC/Con/Loose Dated at Fizabad,the 22-6-87

In accordance with Sena Dnk Sewa Abhilekh Karyalaya
Arnv Postal Services record office Kamptee AsP.Os dte 15-6-87
anl in compllance with Addl. Dtee. GensA.P M. letter No, 90413/
Ok/1 Part-APS= IC dated 9/6/87, the following volwntewrs for
LaPuie Sorvice o re hereby ordered to attend DeROlLucknow
Liviedlately for thelr rewanrolment and onward despoteh to AP
Coattivg Ianphoye

These volunteers will c¢learly understand that they will
not claim for ve~trangfer to tho parent deptts tL11 such time

Lhey are absoebed in Group 'D' posts in the Deptt. on regular
it

boala.

' They will not have any claim for Group 'D' posts in Civil
but also loodose the post of E.Dels t0 which regular appointment
would have otherwise been made in the normal coursce

21 8370805-L Ex, Sepe Amariect Mishra, L/
) 83708 06~N 0 Ghun shyam Dubey. VY 7

(5)  a70807-W " Parmatmadeen Pandey
[y 470303y L Janardan Pragad Misnhyen
gf) 4703 Oy " Mahendra Pragad Singh

6) 8370812=~F " Bajrangi Prasad. v ;
(7)) 8370815-P " Rachey Raman Chaturvedi
28 3370859 «M " Ram Prag Vcrma.v/

Charge report should be submitted to all concerneds

\Comitnn- :.A~ e —————
S Suydt.of Poat Offices,
Copy tos "@%§§g§gﬂ Division.
1=3)  Voluntecrs concerncds They vill pleaggﬂgggggd before
BeRsOyLucknow for r @=enIo Incente

9)  The B.R.O. Lucknow for n/a.

10)  The PeMuG.,U.P.Circle Lucknow for information w/r
o CeOe Noo Vig/8=PG/84/1 A datcd 1u~4~37,
11)  The ReDe Lucknow Region for information.
10-=13)  The SreP.MeFaizoba d / PeM. Akbarpur H,0,

14)  The Officer Incharge Army Postal Scrvices Record Officc
Kamptce A.P.Os w/r to his No. Ree/CA=1103/Rectt/U.v,
dte 15/6/87. '

15=~17) The SeDeI. Faizaba d cast/Faizabad vegt/PFaizabad South

for inmmecdiate relilef of the candidates working under
them,




ORDER SHEET

-' IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
p (P - No. L4y of 198 25

Vs, -

Note of progress of proceedings and routine orders which
case is

adjourped ﬁﬁ:
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